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Original Application No. 852 of 1994

Ashish Kumar & Others $:33:::d: Applicants

Union of India T |
and Others R R R Respondents

Hon'ble Mr. Maharaj Din, Member *'J!
Hon'ble Mr. K. Mutbu Kumar, Membex ‘A’

( By Hon'ble Mr. Maharaj Din, Member 'J' )

The three applicants moved a joint
applicants seeking the relief to issue directicn to
the respondents to treat their application fom for
appeairing in Civil Services(Prel.) Examination, 1994
proper and allow them to appear in the examination

sicheduled to be held on 26.6.94,

2% 4 The relevant facts giving rise to this
application are that the applicants submitted the app-
lications to the Union Public Service Commission(herein
after referred to U.P.S.C) on prescribed fomat to app-
ear in Civil Services(Prel.) Examination, 1994. It is
stated that the applications of the applicant no.l and

2 were rejected by the U.P.5.Ce on the ground that they
failed to sign the declaration column of the applications.
The application of the applicant no.3 was rejected on the
ground thct he left blank column no«8 meant for educational
qualification. The applicants claimed that they fulfil

the requisite qualificaticn and are also otherwise
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eligible to appear in Givil Services(Prel.) Examination,

199947+ According to them their application forms cannot

be rejected for non signing of declaration column or on

the ground that the column meant for educational quali-

fication was left: blankgas they have not concealed or

suppre ssed any material fact. |
3e The respondents have filed the counter-

alia on the ground that the U.P.S.C. have been entrusted
with the duty of conducting examinations for the purpose
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l
affidavit and resisted the claim of the applicant inter- ]'
',
|
of recruitment to the Civil Services of the Uniongunder |
Article 320 of the CGonstitution of India and these exam=—
& ination are conducted in accordance with the condition
of elikgibility prescribed by the Goverrment of India.
The rules for this examination contain eligibility con-
ditions including age limit, educational qualification,
scheme and syllabus etc. are framed and notified by the
Government of_India. So far as U.P.5.C. are concerned

they notify and conduct the Civil Services Examination

in accordance with rules which are statutory in nature.
According to respondents if the incomplete application

forms are submitted they are liable to be rejected as

per rules notified for cocnducting the exasmination.

4, We have heard the learned counsel for

the parties and perused the record.

5, As regards non-£filling of column no.8

regarding educational qualification, the U.P.S.C. have

agreed to allow such candidates who left blank the
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educational qualification column.vide letter dated 09.5.949
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Thus the case of abplicant no. 3 is covered by
such letter issued by the U.P.S.Ce and the U.P.5.C,
have ;Eow no problem to allow the applicant no.3
as well to appear in the Civil Services(Prel.)

Examination, 1994,

6. As Yegards applicant no.l ana 2 who
failed to sign the declaration column, it has been
contended on behalf of the applicané:that for this
mistake their forms cannot be rejected as it is not
covered by the ground mentioned in Rule 14 of the
notification. Rule 14 of notification particularly
& deals with concealment or suppression of fact on
which the ap.lication form can be rejected, but
here ;ﬁ the case of applicant no.l and2 is al together
different as they failed to sign the declaration
columne It is also contehded on behalf of the
applicant that the Commission itself have permitted
the candicdates who!left blank the colunn of date of
birth and educational qualification, so it is dis-
criminatory and violation of Article 14 of Consti=-
tution of India to reject the application form of
applicant no.l and 2 who submitted the application
unsigned. The contention putforth by learned
counsel for the apolicant is not acceptable to us
be cause the commission have allowed the applicants
who left catain column of the application form blank.
but, had submitted the application fomm duly signed.
Since the applicant no.l and 2 have submitted the
application formn unsigned, therefore, they cannot

be treated to be the candidates to appear in the
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Civil Services(prel.) Examination, 1994 in any manner.
1f, the declaratiom is left blank , the Commission
cannot h‘:l'd the candidates responsibled_or guilty for
furnishing the incorrect informatioq:%as been dealt
v;t’ph in Hule 14 of the notification. The rejection
of the application forms of applicant no.l and2 in
such circumstances cannot be ﬂemi_discriminatory,
as such their application forms Qa‘s been rightly reje-

cted by the U.P.S40,

aboess

Te In view of the discussion made, the

UaPeS.C. is directed to allow the applicant no.3 to
appear in the Civil Services(Prel.) Examination, 1994

on being satisfied that he possessed the requisite
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educational gqualification and ohterwise,eligible to

appear in the examination.

Be The application of applicant no.l and

2 are hereby dismissed being devoid of merit.

Member (A) Member (J)
All ahabad, Dated___ 23 Vjtme, 1994
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